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IN THE CENTRAL ADMINISTRATIVE TRIBUNALJ  

NEW BOOAY BENCH. 
57L, 	

LiDg) - 

	

Orig.A.No. 	/89 	 F.O. 27-3-89. 

Bhim Sain Maul 

'is. 

F 
	 Union of India & 4 Others. 

p.ODlTlCat ion for Takiq Casd on Board to-day for 

Urgent Hearing 

The aolicant begs to submit as under :- 

That on 27-3-89 9  the applicant has filed th'e 

apolication U/S.19 of the Administrative Tribunals 

Act, 1985, oraying for regularisationof his services 
4c 	'7 4c C  - 	s 	 -- - 

reversion dt. 8-3-89. 

The applicant has also prayed for interim 

> 	 relief ?o.r grant of stayof the ooeration and imole- 

mentation of the said order of reversion dt. 8-3-89. 

It is, therefore , -necessary that the case 

be taken on board to-day for oassinginterirn order 

by disoosing with the suoly of coPies of applLcti2n 

to resoondents for oreventing the irroarable loss 

that may be caused to the apolicant. 

PRAYE- It is, therefore, prayed that the case be 

aken on board to-day for urgent hearing for 

grant of interim order in the matter. 

	

Bombay. 	 /ç,o<._ 
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